305 Leakage of papers of

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Businesg in {he Rajya Sabha, I
am directed to reurn herewith the
Appropriation (Railways) No. 2
Bills, 1982 which was passed by
the Lok Sabha at its sitting held
on the 17h March, 1982 and trans-
mitted to the Rajya Sabhy for its
recommendations and to state that
tthis House has no recommendalions
10, make to the Lok Sabha in regard
fo the said Bill.”

\
12.32 hrs,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Sixteenth and Seventeenth Reports

SHRI] R. R. BHOLE (Bombay
South Central): Sir, I beg lo preseni
the foliowing Reports (Hindi and Eng-
lish versions) of the Committce on the
Welfare of Scheduled Castes and Sche-
dyled Tribes:—

(i) Sixteenth Report on Action
Taken by Government on the recom-
mendations contained in the Ninth
Report of the Committee on the Min-
istry of Shipping and Transport
(Transport Wing)—Reservations for,
angq employment of, Scheduled Castes
and Scheduled Tribes in Hindustan
Shipyard Limited, ’

(ii) Seventeenth Repori on Action
Taken by Government on the recom-
mendations contained in {he Ele-
venth Report of the Commitiee on
the Ministry of Railways (Railway
Board)—Reservations for, and em-
ployment of, Scheduled Castes and
Scheduled Tribes in South Central
Railway and award of petty con-
tracts, parcel booking ageucies and
out agenci Scheduled Castes and
Scheduled Tribes in Souin Central
Railway.

ESTIMATES COMMITTEE
Twenty-third Report

SHRI S. B. P. PATTABHI RAMA
RAO (Rajahmundry): Sir, I beg to

.
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present the Twenty-third Report
(Hindi and English versions) of the
Estimates Committee on the Ministry
of Commerce—Export Promotion.

12.33 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Thirty-second Report

SHRI BANS! LAL (Bhiwani): Sir,
I beg to present the Thirly-second Re-
port (Hindi and English versions) of
the Commitlee on Public Undertakings
on Action Taken by Government on
the recommendations contained in the
Nineteenth Report of the Committee
on Electronics Corporation of India
Limited {Department cf Atomic
Energy).

e

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported leakage of several guesticn
papers of Class XII examination of
All India Central Board of Secondary
Education.

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I call the attention of ihe
hon. Minister of Education to the {cl-
lowing matier of urgent public import-
ance and I request ithat she may make
a statement thereon—

“Reported  leakage of several
guestion papers of Class XII exami-
nation of tThe All India Central Board
of Secondary Education and action
taken by fthe Government in the
matter.”

THE MINISTER OF STATE OF THE
MINISTRIES Or EDUCATION AND
CULTURE AND SOCIAL WELFARE
{(SHRIMATI SHEILA KAUL): There
have been a number of complaints
about leakage of gquestion papers in
the All India Senior School Certificate
Examinafion conducted by the Central
Board of Secondary Education. Some
of these complaints had appeared in
the Press also, Reacting promplily to
the complaints directly received by it,
the Board initiated action in time to
check whether there was leakage of
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question papers, and, if so, in which
subjects and to what extent,

2. Based on the results of its preli-
minary verification the Board had evi-
dence to show that there was leakage
of some of the question papers. It is
relevant here to state that the Board
conducts two examinations at the se-
condary stage (that is, Class X) and
two examinations at the senior secon-
dary stage (that is, class XII). The
leakage was found to be confined only
to the All India Senior Secondary Exa-
minations. Apart from all other mea-
sures contemplated, in order to strike
at the root of the problem, the Board
lodged a complaint with the police so
that the source of leakage could be
located. The police investigation is in
progress. We do hope, it will be pos-
sible for them to locate ‘he culpriis.

3. In the meanwhile, the Board also
continued its own intensive verifica-
tions. The examination centres in aif-
ferent parts of the Union Territory of
Delhi were subjected to surprise ins-
pectiong by senior officials of the Board
with the specific objective nf gathering
dceumentary evidence to establish
whether there was leakage of any more
guestion papers. As a result of such
verifications, the Board came to the
final conclusion that question papers in
Mathematics, Chemistry, and Biology
under the All India Senior School Cer-
tificate Examination had leaked.

4, Available evidence showed that
the leakage was confined to some
schools in the Delhi UT area. No com-
plaint about leakage of question papers
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was received by the Board from any .

place outside Delhi, not even from ihe
adjoining towns. That being so, the
Board cancelled the examination in
these three subjects and ordered re-
examinations in them only in the Delhi

UT area.

5. Fresh examinations in Mathema-
tics, Chemistry, and Biology for all the
candidates in the Delhi UT area have
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been scheduled to be held on April 5,
7 and 8, 1982, respectively. 1t should
be appreciated that for holding re-exa-
minations the Board has to make all
preparations afresh. They need {ime
to do that. However, in appreciation
oi the fact that a long gap belween
the two examinations would cause
avoidable hardship to the students
concerned, the Board has decided ta
hold the fresh examinations soon aller
the conclusfon of the practical exami-
nations,

6. Notwithstanding the fact that ques-
tion papers had leaked only in some
of the subjects, in one of the four exa-
minations conducted by the Board, the
Government has taken a serious view
of the incident. The Education Secre-
tary, Government of India, as the
Controiling Authority of the Board,
has ordered an enquiry into the sys-
tems and procedures adopted by the
Board for conduct of examinations.
Shri M. V. Rajagopal, an experienced
educational administrator and a for-
mer Vice-Chancellor from Andhra Pra-
desh, has been entrusted wilh the en-
quiry, Wide-ranging terms ol refer-
ence have been given to the enquiry
to make it meaningful.

7. We regret that examinations in
three subjects of the Al] India Senior
Schooel Certificate Examination had to
be cancelled. We realise that this will
cause inconvenience to many students
and parents. But, we do hope, the
public and all the others concerned
wili appreciate the larger interest in-
volved and not mind the inconvenience

12.37 hrs.
(Shri Chandrajit Yadav in the Chair)

SHRI EDUARDQO FALEIRO A the
outset I must express my appreciation
for the very positive response of the
Minister to this Calling . Attention
which discloses a very gloomy and seri-
ous situation. Ag you know, Sir, per-
haps you know, for the last about four
years this thing is happeningz—this
leakage of papers in Delhi at this level,
though this year it has been perhaps
on a more widespread scale.
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I would just like to urge the Minis-
ter to consider the evidence of leakage
of other papers apart from the thres=
sh2 has mentioned. There has been
" widespread leakage and there is evid-
ence to that effect, of three other
papers which I will be mentioning im-
mediately, viz., Economics, Commerce
and Mechanical Drawing. There has
been actually leakage of all the papers.
I am only mentioning only widespread
leakage and I am mentioning it as dis-
tinct Trom leakage of other papers be-
cause there has been leakage of all
the papers. I will say it nere because
the going rate was quite high—about
Rs. 2000 per paper. For some papers
like English and Political Science,
there are no takers. This is the in-
formation I have and there are takers
for the papers ] have mentioned—
three papers which the Minister has
mentioned plus three papers which I
have mentioned because these are sup-
posed to be scoring subjects and these
are imporfant for the purpose of en-
trance into the professional and tech-
nical colleges. I would beseech the
hon. Minister to attend to the very
serious situation that affects our whole
academic system and the educational
institulions. Examinations are meant,
as we understand if, to test the aca-
demic knowledge of the students. But
what is actually happening or has al-
ready happened or is in the process of
heppening is not the breadth of the
knoledge of the studenits that is being
tected, but if 1 can put it that way, it
is the weight of the purses of the
parents of studentg that really counts.
If you want to get admission in a me-
dical college or an engineering cal-
lege or even in schools, you have to
pay donation. You have to pay capi-
tation fee and on how much money
you can pay depends whether you are
going to get admission or not. If you
want to appear for the exumination,
You need not study, you need ouly to
ceme forth with Rs. 2000 per paper.
Degrees are being sold. You know,
Sir, there are Universitivs which have
these correspondence courses. They,
for all practical purposes, sell thesc
things. Are the universities or the
schoolg temples of learning? Should
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they continue ag temples of learning?
Or are they going to be markat places-
where everything has its price from
admission to the examination to get--
ting the Degrees?

I would urge upon the Government
to look into this point. My foremost
questions are : whether Government-
will take steps {o remove this money-
power from having an effect on our
academic institutions and in our edu-
cational system? In these, the money
power has no role or should have no
role to play. I, therefore, urge upon
the Government to devise ways and
means to really restore the credibility
of our institutions. Now the credibili--
ty is nearly being challenged You get
through the examination in Class XII.
To get an admission in the (ollege,
again, you will have to take the
entrance examination. On the basis of
the results, they will have an entirance
examination. That challenges the very
credibility of these examinations. IE
you want to get a job, you will have
to appear again for an examinatitn to
find out whether you are suitable for
the job or not. There again it is a
challenge—a challenge to the very
examination which you have taken.
What is the value of the certificate,
diploma or degree? Therefore, I urge
upon the Minister—]I can see her
positive attitude towards he problem.
—to look into the whole problem ot
the academic institutions from this
angle namely academic exceiience
should be enouraged and money po-
wer should have no role at all to play.

Coming to the specific questions, it
is the most prestigious schools, un-
fortunately, in Delhi which have been
really the arena of this widespread
leakage of papers. I mention the Delhi
Public School. the Modern School and
Bal Bharati Air Force School. These
are three schools where there was a
widespread leakage of the papers as
have been mentioned by the hon.
Minister. The Principals are duty
bound to report the leakage to
the Board. In these schools the Prin-
cipals had . failed in their duty. I
would like the Government to find
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-out why they did not report this
leakage of papers in their schools
when they were fully aware of it?
Will the Government urge upon the
educational institutions that in fulure
they must immediately report this
type of a situation to the Foard so
that immediate steds are taken?

will the | Government look with
concern into this? It is known now
that the leakage has been there in
three papers. I say there was a wide-
spread leakage in three other papers.
‘1 am not speaking about the minor
[eakages. There has been widespread
leakage in other' papers also. Leak-
age iz nobt only an embarrassment
for those who conduct the examina-
tion but also who take the examina-
tion. A lot of trouble is caused to
everyone including the students in
this particular examination. Because
this examination has been cancelied
because of leakage of papers, they
have to appear again for the exami-
nation, In the process, they will not
be able to apoear for the entrance
examination, for instance, in the Na-
tional  Defence Academy. They will
also lose their chance from sppearing
in any other entrance examination.
Will the (Government see that no in-
convenience is caused to them? I ask
the Government. because this jg the
information 1 have just now to apply
its mind to see that no such :nconveni-
ence is caused fo them?

I am happy now that the (iavern-
ment has g¢rdered an enquiry into
‘this, As 1 mentioned, it is known that
the papers have leakaged. One can
traced or identify those {p whom the
Papers are given jn advance. From
them, we can 2lso find out who wera
the people who gave them the papers.
We go straight to the source. If some-
biody in the  academic community
who is the paper setter or somebody
#ho is in custody of this paper has
leaked it out, will the Government
take the help of the police to trace
the ultimate source and see that the
foopholes are plugged and that they
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do not recur again? I would like to
specifically ask the Government whe-
ther they have ordered an enquiry.
What are the terms of the enquiry?
From that, ] am gure, the House will
be able to know whether this enquiry
will really creaie the desired resulis
namely to improve the educationa!
system on the lines that I have out-
lined,

SHRIMATI SHEILA KAUL: Sir,
when [ stand to reply this ] feel very
sad to say that the values of the
people have changed so0 tremendous-
ly., I remember in our old days
when we were giving the papers the
invigilatoy was always there bui he-
or she would just stand eitner out-
side or come into the room but no-
body exchanged notes, I do not know
why people are now doing like this
It hurts me completely and as it is
we have to be very careful

Sir, T have stated in my <tatement
that the Education Secretary has set-
up an inguiry committee, The Chair-
man of the Commitiee is the ex-Vice-
Chancellor, Mr. Rajagopal and we
have done it purpo ely. There is also
a reason why we do not have anybody
from Delhi, We had it from a long
distance so that nobody should say
that anybody from Delhi was involv-
ed. The hon. Memher wants to
know the terms of reference of this
enquiry committee, Actually we have
taken a very serious view of this and,
as such, the terms of reference are
alsp very wide The terms of refer-
ence are:

1. To critica]ly examine the com-
plaints received about leakage of
Queston Papers in general and in
particular about Question Papers
under Al India Senior School Cer-
tificate Examnation, 1982 and to
determine the adequacy of action
taken by the Board to deal with
that.

2. To fix responsibility for the

leakages;
!

3. To examine the systems and
procedures adopted by the Board
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for conducting examination and
identify weaknesses if any.

4, To examine the arrangements
available in the Board for entertain-
ing and processing such complaints
about leakage of question Papers;

5 To determine what constilutes
leakage of Question Paper and to
suggest norms for ordering re-

examination with reference to the
extent of Jeakage; and

6. To recommend measures for
prevention nf leakage of confiden-
tial informaton relating to examina-
tions in general and of Question
Papers in particular,

These are the terms of reference
of the Committee Sir, anybody who
has any evidence to show that jeak-
age in other Papers has taken place
can also refer that matter to his
Committee, The hon. Member men-
tioned about leakage in connection
with Mechanical Drawing and other
Papers. The Board has not received
any evidence to that effect but in case
there is evidence this can be put be-
fore the Committee that has been
set-up.

MR. CHAIRMAN: He wanted to
know whether Government will send
some instructions as soon as leakage
are brought to the notice of the au-
thorities concerned?

SHRIMATI SHEILA KAUL: The
Principals have to find out the evi-
dence first. In some cases th2y have
done it but in respect of Biolngyv,
Physics and Mathematics..,., Wnen
these cases were brought to notice,
action was immedately taken |long
before the newspapers brought the
news. Immediately the Government
started action. But at that time, be-
cause the investigations hag started.
they wanted us not to make noise

abou it. :

o afg w s (ar¥ie): afaw
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o frer fagmr sa% I & @
AAETA 3@ @ &7 ¥ fwar faam
¥ fodt afusd w1 73z fRwwad
ity @ 2 fF ag = am [@ g
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FAATE HT @ 8, 9Z 36 FT X
FT @ & A fgawed & G
T T &)1 ™ gag ¥ w1f | faqe-
gferrd frage fFar war § @ adl
¥ zq &1 AEAFE G FTEAT E

"12.54 hrs.
(Mr. Deputy-Speaker in the Chair.)

sindl WH WX . INAA
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T F frg 7z qor & & @ @
T FT T F AT H AHH FAT
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12 74 F1 @ A faar fast &
o sa fo oggx § X W g, W
¥ T@ oene ¥ W am & GAMAT
yafgs 4ff aqar Fwmis gfwa w7
7z fem a1 frag @ ar’ ¥ FHAEY
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13.00 hrs.

hind

TG T 7 ARHITE TR O
ar & gaadt § & ag aft wrd
difge d9 21 &1 758 T96dT FH

form in University, it should be that
of examination.

g R fega-fzm ag €19 Fgdr @r
W g, #Z-HE a1 gaER AE g,

qm F AIWE FW F FIZ A
difmgaa § Ao gvar @iooqr
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FGEAN R I =

L R 5 O e =
FWE T A% | frewar FigW
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“The crippling effect of external
examination on the quantity of werk
in higher education js so great that
examination has become cruc:al”
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MR, DEPUTY-SPEAKER: Now we
go to the next item.

Shri D P. Yadav is not here.

SHRI ATAL BIHARI .VAJPAYEE
(New Delhi): Before you go to the
next itemy I would like to mentlion cne
thing, You were in the chair last
evening, -

MR, DEPUTY-SPEAKER: I is
over. Please dp not record anything.

SAdRI ATAL BIHARI VAJPA-
YEE:**
MR. DEPUTY-SPEAKER: Please

do not record anything, whateveyr Shri
Vajpayee says.

Now matters under Rule 3877, Shri
Virdhi Chander Jain.

SHR] ATAL BIHAR] VAJPAYEE:
Have I said anything unparliamenta-
ry?

MR, DEPUTY-SPEAKER: You got
up wthout my permssion.

SHRI ATAL BIHARI VAJPAYEE:
Do I have your permission now?

**Not r;acorded.

. - . . -
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MR. DEPUTY-SPEAKER: That
matter is over, Why do you want to
take it up again?

SHR] ATAL BIHARI VAJPAYEE:
I am not saying anything about ex-
punction, Wha{ made the Home Mi-
nister to make a statement? Has the
Chair directed them to do so?

SHRI CHANDRAJIT YADAV
(Azamgarh): You please expunge the
slatement of the Home Minister also.

MR. DEPUTY-SPEAKER: Un-
fortunately, both of you are ex-Mi-
njsters.

SHRT ATAL BIHARI VAJPAYEE:
But we are talking about the present
Minister.

13.21 hrs.
MATTERS UNDER RULE 377

(i) ALLEGED VIOLATION .OF AGREEMENT
BY GUJIARAT STATE GOVERNMENT ON
THE USE OF WATERS or RiVER MAHL..
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